IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

ORIGINAL APPLICATION NO.455 of 1995

DATE OF ORDER: 25th November, 1997

BETWEEN:

A.V.RAMESH BABU,

A .SREEDHAR,

NLN MURTHY,

. K.GOPLAKRISHNA MURTHY,

E.JHBANSI RANI,

DEERA_KRTSHNAMACHART,

P.NAGRAJ,

ANIL KAPOOR,

. T.LAKSHMAN RAO. -

Wb WwN -

—
<o

AND
l. The Chairman, Railway Board,
Rail Bhavan, New Delhi 110001,
2. The Financial Adviser & Chief Accounts
Officer, S.C.Railway,
Secunderabad 500371,
3. Union of India represented by
the Secretary, Ministry of Finance,

Govt. of India,
New Delhi. .o

COUNSEL FOR THE APPLICANTS: Mr.J LALITHA PRASAD

COUNSEL FOR THE RESPONDENTS: Mr.K.SIVA REDDY, Ad

CORAM:
HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)

JUDGEMENT

APPLICANTS

RESPONDENTS

dl.CGSC

ORAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR,

MEMBER (JUDL. )}

None for the applicants. Heard Mr.K.Siva Reddy,

learned standing counsel for the respondents.
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2. There are 10 applicants in this OA. They were
‘ |

appointed as Clerks ér¢I in the scale éf pay of Rs.330-560
) i 1
-
in the years 1980 to 1983 in the Accounts Department of
| ] .
|

South Central Railway. They subm;% thaF they are Graduates

r

and they were recr@ited through! the jRailway Recruitment

Board as Clerks Gr.I which was, redesignated as Junior

Accounts Assistant.  Their futuﬁe avenue of promotion is

Sub Head, now designated as Accounts Assistant, in the
scale or PQY ©OL Kb.lauuTacvve wii e = — - — = o

. \ o L ' ..
service as Junior Accounts A551§tantlbased on seniority-

cum-suitability and further as Sectioﬂ Officer (A) in the
. | ! B

scale of pay of Rs.1640-2900 on passing the departmental
g i

examination called the IREM Appendix III A and next
A ' -

‘ i
promotion is to the post of Senior SeFtion Officer (A) in

the scale of pay of Rs.2000-3200 on cBmpletion of 3 years

of service as Section Officer (A)t The next promotion is
b, |

to the post of Accounts Officer (Groupi'B') after observing
N | .

the selection process.

3. The IVth Pey Commission Eecomhended similar scales

[
of pay for the officers working lin the Accouggs Department

in Railways as well as Audit and|Accounts of other Central
I

Government Departments. As perwthe_recommendationipf the

IVth Pay Commission, the number of poéts in the functional
. | !

grade were left for the Government to decide. The Indian
o |
. | :

Railways through letter dated 18.6.87 decided that 4:1 of

the posts in higher and lower scales in the Accounts cadre-

should be as under:-

I. Section Officers (A/cs) = Rs.2000-60-2300~
EB-75-3200 80%



3 ‘
Inspector of StatiQn
Accounts -(TIAs) .
Inspector of Stores Rs.1640-60-2600-
Accounts (ISAs) EB-75-2900 20%
II. Clerks Grade I Rs.1400-40-1600-50-
(including existing 2300-EB-60-2600 80%
Sub Heads) Rs.1200-30-1560-
EB-40-2040 20%
- O |
4, The Railway Board in its letter dated 12.12.94

S st -+ tla hanafit of Lestrﬁcturing cannot be
extended to Accounts staff in  lower 'grades 1i.e, Junior

. Accounts Assistants and Account Assistants and the benefit

of the revised scale of pay as ﬁer the recomendation was

extended on and from 1.4.87.

—

5. This OA is filed prayiég for setting aside the
impugned order No.AAD/P.10 dated h2.12;94 {Annexure A-I at
page.l3 to the 0a) ﬁherein the Railwa&s declined to grant
them the scalé of. pay of Rs.l400-26b0 with effect from
1.1.86 and for conséquential directioh to the respondents
to grant them the 'scale of pay froh 1.1.86 instead of
1.4.87.

6. One of the recommendationé made by the Pay
Commission was that the scales f.paf of Rs.1400-2000 and
, ‘

Rs.2000-3200 should. be treat?d as functional grades.

requiring promotion as per normél précedure for the staff
in the I.A. and A.D. and other Accoun?s Organisations. The

The number of posts te be placed in these two scales were

|
to be examined. }

|

" 6. Accordingly, the Goverhment.examined the position

&

. and identified the posts and iésued the Office.Memorandum

Jo—




|

: \ ;
that the appointments tp the extent of the number of posts

\
identified should be made with effect| form 1.4.87. The

Railways also have issued a simila& notification as can be
| |

seen from the letter NO.PCIVS%/Imp/3O dated 18.6.87

(Annexure A-III at page 15 to thé‘OA).; The applicants in

this OA were given the scales of pay with effect from

1.4.87. | |

] J : :
7. In the Interlocutory rApplication No.4 in the

Review Petition No.951/92 in Special 'Leave Petition (C)
: i ‘ .
No.13492 of 1991, the same issue came up for consideration
_ - Hm'be ~ ; !
before the, Apex Court for fixing the' scales of pay with

effect from 1.1.86. instead of»l;ﬁJ87;f The Apex Court in

| .
the Interlocutory Application tonsidering all the facts

held, "Respondent-empioyees in {the Epresent proceedings

would be entitled to the revised péy scales only with
‘ ' I .

effect from lst Aplril, 1987 since thé revised pay scales
_ o | .‘

will be fixed for thg first time with effect from that

date. They are not enFitled to any difference on the basis

\
cf the notional fixation of pay w.e.f. 1.1.1986. The

\
. . | |

arrears, if any, paid to thé respondent-employees on

. I . !

account of the notional fixation of their pay w.e.f. 1lst

January, 1986 may be recovered from their future salaries.

| . ]
It is, however, made clear that |the éaid arears shall not

’

be recovered from those of the émplofees who have already

retired from service.ﬁ

\
7. From the above, it islélearfthat the revised pay
scalés are operative bnly from 1v4.87jand not from 1.1.86.

In the present case, the applicémts"request for fixation

of their pay in the scale of pay of Rs.1400-2600 with

S
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|

effect from 1.1.86 waé rejected by the Apex Court and hence
1 .
. I
the applicants herein are not entitléd for fixation of
|

their pay in the scale of pay of Rs. l4OO 2600 with effect

from 1.1.86 but they are entltled only with effect from

|
1.4.87. The arrears, if any, paid to'them on account of
i

the notional fixation of their pay w1th effect friom 1.1.86
Ol 7 DY N S

A

= - L wibaza I-Fn'l-n.r'n salaries and

the arrears, if any, paid to those who %etired from service
|

shall not be recovered. [ .

7. In view qf;the abdve, the OA is dismissed. No

order as to costs. |

|
62%%;: .JAI-P RAMESHWAR) ; (R.RANGARAJAN)

MEﬂBﬁ (JUDL. ) MEMBER (ADMN. )

'/lbq;) 7: J ; Dﬁ)gﬁ\ﬁ;/”//j

v DATED: 25th November, 11997

Dictated in the open court. DR _
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Caopy to:

1§ The Chairman; Reiluey Boscdy Reil Bhaven; New Dsliri~110 0013

25 The Fimancial Adviser & Chief Accounts Officery
S.C.Railuvay; Secunderabad= 500 37173

33 Union of Indis represented by

ths Sacretary, Ministsy of Financey
Govty of India, New Delhdd

4% One copy to Mrilitaliths Prasad, Advocate, Cﬁt: Hyderabad

57 One copy to MriKiSiva Reddy, Addl¥EGaCcH J
64 One copy to MriBis.Jki Parameshuar, MemborgJudl)
7% One copy to mrﬁb;ﬂf(ﬁdmn); CALT., Hvdarabad%
8 One duplicatsa COpyﬂjg .
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Oismissad . 7
Disgissed as withdrawn
Dismdsszd Por Default
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